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R 

The Q,A.no.1479 of 1996 was filed on 16.12.96 

when certain interim Order was made and the next date 

for adnission nearing was tixed on BOth December,1996. 

On that date, hc4qe'c,er, Interim Order was not extended 

— on the ground that tAe,L,sal'd ep1ication was not served 
on the rcspaidents. Then, on 29.4.97, ld,counøel for 

the rnt, who had appeared in the meantime, pointed 

out that th3 iipplicdtion was not properly verified and 

Various appendices to the apication wcre not numbered. 

Petitioner was given libety to rove the 
d 	such circstaxices, the Intarim Order was also 4ivd. 

S 

This day, an MA has been filed unlisted seeking 

imposition of the Interim Order and the petttioner also 

- 	tiled woth2r 2ppiicatton whid is same as1149 of 1996 

after removal of the defects pointed out as above. 

Hearing' the l&counael for the parties and on 

perusal of the records, we find that the Interim 0r6er 

was discontinued on one occasion for non..service of 



7/ 

noh-sexvice of 
— 

the application and 
LI 

 the other for technical c'iefectc in 

the O.A. In such circurnstence, since di defects have 

been reuovdd, we are clearly of the view that there is 

no bar to cc,itjnue the Irterim Order w-hicb rel,ates to 

recovery of ertath amotit from the pay of the applicznt. 

Petitioner has tiled the instant application 

unlisted seeking amendnent of the OA interms of the Order 

passed on 29th April497, Filing of such application vas 

hardly neceisary because leave ias already granted on 29,4.97 

to remove the doeCts. 

flearinq the Id. a-e1 for both the 	t.e;, in 

the ci rCwistej2es, ic direct as an interim measure that 

no further recovery shall be made in terms ot the Order 

dt.2.12.96, AnnexureJ to the Application(at pag42) till 

the next 4ate. 

Both th3 MAs cie thus disposed of. The OA be listed 

for hearing regardtng 	iaion on 27.8.97. Veply be iiled 

by the rr.snonde-tv et )ast a ureek befoie the n*xt date. 

Piáth Copy be given to ix)th the part.tos. 

(M. S.Mukherj ea) 	 (A.K.Chatterjee) .  
Vice.Thaixnun,, 
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